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[Tnmslation] Mtg vGa&4. Special h l  co~cessions to the 

Wi handloom sector to remove the 
cost handicap of handlooms 
vis-a-vis the powerlooms; Setting up of a Depot to Provide 

Silk to Weavers in Azarngnrh 
W*P4 

2431. SHRI RAM BADAN : 
Will the Minister of -be 
pleased to state : 

(a) whether there is any proposal to 
open a depot in dijtrict Azarngarh, 
Uttar Pradesh to provide silk to weav- 
ers ; 

(b) if so, the details thereof; and if 
not the reasons therefor; and 

(c) A number of centrally sponsored 
schemcs are being operated through 
State Governments to nrcv icle incen- 
t ive~ and nc!eyu~tc fncilitict to hdnd- 
loom weavers. Thc follownr schemes 
are being owratc'  throu_ehout the 
country, including U.P. :- 

1. Financial asriztance for moder- 
nisation of looms; 

2. Scheme of decc~~tralisc.cl trainin? 
to train weavers on improved 
technolog.; 

3. De;icn wpnnrt and pro\iiiotl of 
technologicnl inptltg throurh a 
number of Weavers' Service 
Centres in the country; 

5. Assistance to weavers to enable 
them to form industrial type 
cooperatives ; 

6. Hill Area Woollen Handloom 
Development ProjectjExport 
Production Projects; 

7. Pre-loom, post-loom processing 
facilities for weavers to make 
their products competitive in 
the market; 

8. Thrift Fund Scheme which covers 
Grou? lnjumnce Scheme; 

9. M'ni-!, .! c,\-c~~*-:-Fio~i ;is: Scheme . .. f . 1 wcrk 
ti> t ! ; e  \\c.~;er, iind thus 

aci:iz\ c lxttrr p;.iductivity; 

11. The J~lnzta C.lotli Scheme under 
~hicll. i t  \ cnbureii that reasona- 
ble level of \vages is paid to 
handloom \\ ea\ ers. 

Export of Sugar 
_I -- 

T!IT PTPl'T't' \!JKISTFR 1s 
TtII' llI\ISTR'Ir OF CO\lhlfRCE 
(SHRI S3LMAN KHURSHEED) : 
A statement is attached. 



Tha details of export of sugu mado 
by STC as well as by -the Industry 
during the period from January, 
1989 to June, 1991, are as under :- 

Sri Lmka . . 0.36 22-15 

SdoPtc of Smuggled Gdd 
cC-- 

2434. SHRI DALDAYAL JOSH1 : 
Will the Minister o f m ' T i J -  

(a) the value of smuggled gold 
s e i d  during the last one year and the 
names of the countries from which it 
was smuggbd; 

(b) the pIVtiOularS of the. psrsorls 
from whom it was mized and whether 
all of them were prosecuted the 
details in this rtgard; 

(c) the number of persons out of . 
them acquitted and whether any 
appeal has been filed against the~r 
fclcase; and 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) to (d) The quantity of gold 
which is reportedly being smuggled 
into India by various srnuggline syn- 
dicates based in certain countries of 
West Asia, seized, the number of 
persons arrested, the number of 
persons apinst whom prosecutions 
were launched by the Customs autho- 
rities and the number of persons con- 
victed and acquitted by the Courts 
in prosecution proceedings during the 
calendar years 1990 and 199 I (upto 3 1 
July) arc given in the table below. 
Persons found to have been involved 
in smuggling of contraband, including 
that of gold, are liable for penalty in 
deaprtrnental p r o d i n g s  and pro- 
secution in courts of law. The dis- 
posal of prosecution rnaiqly rests with 
the trial courts and the Department can 
only expedite the process within its 
1 imited means; Courts' decisions lead 
to both conviction and acquittal. 
Appeals against acquittal are made 
if warranted. 

*I931 (upto 1st July) . 3321 11733  I432 825 344 86 


